
3499 O ra l  Answers Written Answers 9 AUGUST 1 955 3 500 

WRITTEN ANSWERS TO QUESTION Sul Abld Alli Of course we will be 
publi1hing Government's decision very 
·aoon but it will have no legal force. Neither 
our deci1ion nor the report of the Commis­
uon h11 any legal  value. We are proposing 
to come before Parliament witlt the nec:es-
11ary piece of lcgi�lation to give it lepl 
status. 

Sbrl Sadhaa Gupla: May r lcn<>w 
whether before taking a final decision , 
Gcwcrnmen: would consult the workers ? 

Shrl Abld .4.li: 1'10, Sir. We arc 
not c:enaulting the intrrests aga in b .. causc 
1hc Commission. has already taken into 
c:on6dcnc:c the rcpresentath-cs of all the 
intcrcst5 and t here should be an end ro  
these  talks . 

Sbrl Sadban Gapta: In \'iew of the 
fact that Govrmmcnt had 1ivcn an as­
surance at the time of the di1c:ussion on the 
modification of the Bank Award in this 
House- that they would ac:c:ept the finding,; 
of the Commission . mav I knnw whcthrr 
there i! iny �c,,pc for consideration of th,: 
.recommendation• or whether the quesdon 
i�  only onc of i mplement ing tho: �ccom ­
mcndations ? 

Sbri Abld All: The report i s  more 
than "ilX' pages a nd I have already said 
that iA•c arc examining i t .  The hon . 
Mcmhn may 11wa i 1  C ,ovc mmcnt ' 8  
decis ion on  that  report . 

Dr. Laab Suadaraai: The question 
put was whether Government arc going to 
protect the workers from any �ts be.:ause 
Governmenr cannot have any legal sanc­
tion behind their lieci,ions . The Minis­
ter has not answered it .  May I have an 
undertaking from t he Government that 
bccausr. the report cannot 1:-c implemented 
by them leg:i l ly witho11t lcgislatioo in this 
H,,usc , : hry wil l  give an assurance to thi s 
House that no cuts will be made befort" t h i s  
,question o f  Ranlr. Award i s  !iiqpo,·c-d of ? 

Sbrl Abld Ali s The Rill  which we 
will be brin11ing up will have provision 
for retrospective implementation C'ffcc1 . 
·nercforc , thr  w,,rkcrs' i nterests w i l l  be 
prort'cted 

Sbrl K. P, TrlpathJ : May I know 
when the decis ion is l ikely to be announced 
a�d when the lcgi,lat iun is l ikelv tu be 
imrodu�d ? 

Sbrl Abld AU: It wil l  be during the 
cu1 rent session of Parl iament , and our 
de,:ision will be rnnounccd either by the 
·end of the monrh or early  in September. 

&-IN.A Peraoaael 

•571.  Sbrl Bbapat Jba Azad: \Vii i 
the Ministc:r of Defence he pleaaed to 
state : 

(a) whether i t  i s a fac:t that a c:on 
vention of ,x-I . N.A, Personnel wai. 
held a t  New Delhi in  May. 1955 ; 

(b) if so , whether the resolutions 
passed by the convention have bccu re­
ceived by Government ; and 

(c) whether Government have COD• 
s idercd t he demand� made in the reso­
lutions ? 

The MIDl1ter of Defence (Dr. 
Katla)1 (a) to (c:) . The resolutions pasacd 
by the convention of •�-1.N.A. pcnoanel 
in May 1955 were received by Govanmcnt. 
The demands made therein wc,e considered 
and it was held that the c:oftllllions already 
granted were adequate a11P' no- further 
l i beralisation was possible. 

Andaman, 

•572. Sllrl Rasluavalall: Wil l  the 
Mini.stcr of Home Affairs ht pleased t<> 
statc : 

(a) the pri,gress made towards r he 
colonisat ion of the Andamans by peo­
ple from rhe mainl a nd : 

(b) the number of famil ies from each 
S tate of Ind i a  which have i;.cttle<i there 
under rhc Five Yea r  Plan : ancl 

(c) what publicity Government have 
given to the scheme� of colonisation in 
the various States from where the settll!'rs 
a rc to be recru i ted ? 

The Mlalater of Home ABair• 
(Pandit G. B. Pant): (a)  and (b). A 
statement conta ining the nr cess11ry i n ­
format ion i s  l a id o n  the Table o f  rhe House . 
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(c,. The Sra 1es concernC"d 1hcmselvC's 
publicise.- thc schemes for .::olonisarion in rhL 
Andamam. Officers from the Anda­
mans also v i s i t  the States from t ime to t ime 
to explain r hc schemes to i ntending s,�t ­
t lcrs . 

Scholanhlpa 

• 577. Pandit D. N. Tlwuy: Will the 
Minister of Educadoa he pleased 1-1 
state : 

(a) whether it is a fact that the s�ho­
larships granted to the students llf I he 
Backward Classes arc required to be 
refunded if it i s  later proved thal t he 
income of the parenta/�s is higher 
than the limit presc:nbcd iD the �1J: -
t jo ns on the subject ; and 




